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This review application is directed a ainst cur
crder dated 7.7.,1995 dismissing in limine the gpplicert?
O.A. No. 1083/1995 in uhich he challenger tne erder of
hie compulsory retirement from service., 7The order of
compulsery retirement clearly irdicated thgt it wae
based on applicant's conviction on the charge of clgimir:
false medical reimbursement, Uhen the case came up For
orders as regards admissicn on 9,6.1995 it was arcues
on behalf of the applicant that he had not bteen
convicted in any criminal proceedinus. 5Since there
was admittedly ne statement to that effect ir the
oricinal application, the applicant was allcued time ‘¢
file supplementary affidavit and the case was adjousns=-
to 6.7.1995, It again came up on 7.7.1995, Till thy?
date, no supplementary affidavit had beer filed,
Since no one appeared for the applicant, the case

vas decided on merit after perusal of the record,

24 The applicant explains his default regarding Filir-
of the supplementary affidavit by statimu that his

counsel kept him in the dark and did rot *»l: hir sy



the cerrect date ef hearing; he was informed that the

next date was 4,8,1995,

3o A revieu application lies for correcting errers
apparent on the face ef the recerd as constituted on
the date the erder sought to be revieued was passed.
On the date the erder of dismissal of O.R. was passed,
there was no mgterial available on the recerd to
contradict the statement contained in the order ef

compulsery retirement, It cannot, therefore, be said

“ that eur erder suffers from any apparent error., The
default ef the gpplicant's counsel is a matter betueenr
the applicant and his counsel.

4. In view of the above, the revieu application is
rejected in circulation.
%JY“j;///// ,E W om B
( Ko Muthukumar ) (>%. C. Mathur }
Member (n) Chairman
) /as/
-




